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NCI\Q‘ 1ty @ﬂ‘(\luﬁ Heardthe 1learned counsel for the
/l_ ,D JZL a\/\/q_,___ petitioner and Shri B.K.Bal, learned
%Yf‘“_ov// L | Addl.standing Counsel, on whom a copy of the
L\S’&JL fvﬁ ,ﬂdw‘é’“ petition has been served, on the question
ofinterim relief. It is submitted by the learned

@s, /ﬁj counsel that the petitioner is working as Lance |
/  .n | Naik Fitter in C.R.P.F. As the Tribunal has no

}" 972?) @E}D—- jurisdiction to deal with service matters of the |

Members of Armed Forces of the Union, he wants
to withdraw the O.A. To this effect he has filed

a memo seeking withdrawal of the 0.A. In view of
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